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/  • CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
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New Delhi , this 19th day of March, 2001

Hon b "1 e Sn r 1 M. P. S i n9h , Member (A )

R a 9 h u b 1 r
V1 ] 1 . Dhan1 a, PO Sa1hawas
Dt. Jhajhar (h'aryana) . . Applicant

(By Shri U.Srivastava. Advocate)

V e r s Li 8

Union of India, throu9h

1  . Secretary
Railway Board, New Delhi

2-. uei icr d I Mcii iayci

Northern Railway, Baroda House
New Delhi

3. DiV1s1ona1 Railway Mana9sr
t sj w r t hf e r Ci Railway, B1 R a ri e r D i vf  I s I ui i

Bikaner (Rajasthan) . . Respondents

(By Shri P.M.Ah 1awat, Advocate)

ORDER(oral)

oy ti i in9 this OA, applicant has sou9ht a relief fc

direction to the respondents to dispose of h"

I cjji cssdi iLiciij pdiuifiy beTore thie latter •

2. Applicant retired from service as Pointsman A from

the respondent-Railway on 31 .7.91. Accordin9 to him,

there was a strike in the year 1974 in the respondent

department in which he did not participate. Those who

uid Hwt pai ticipate in the strike were to 9'ive one of the

i '^i iLyv\Miy upoiwf io.

(1 ) Employment to the son in the Rly.Deptt.
f  ̂ ^
\ C. ) Vwifi ICJ 'SJHCSi lU

(3) Rs. 150/- cash award for one time



3. Applicant opted for (i) above and made representation

to the respondents on 15.3,94 when his son attained the

age of majority. This was followed by reminders but

tilldate no reply has been given by the respondents.

Aggrieved by this, he has filed the present OA seeking

Li ic

\

Atter hearing the learned counsel for the parties,

thu IS ulSpOSSd 01 iith t!- direction to thi

respondents to dispose of the representation of t

applicant by a speaking and reasoned order within

period of two months from the date of receipt of a

copy oT this order. No costs.
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